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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
RESPONSE AFFIDAVIT

(On behalf of Uttarakhand Pollution Control Board, Dehradun)

in

Original Application No. 1 of 2025

Kavita Applicant

Versus
State of Uttarakhand & Ors. Respondents

Affidavit of Dr. Parag Madhukar Dhakate,
aged about 48 years, S/o Shri M. B.
& Denradl B Dhakate presently posted as Member
2 Reehndo0pi2002. 2 o - Secretary, Uttarakhand Pollution Control

NOTAR hu Board, Dehradun.

‘.\'OTAR »
Raiender ¢ mghNegn _'

A ocaic «

Deponent

under: -

. That the deponent is presently posted as the Member Secretary,
ttarakhand Pollution Control Board and as such is fully conversant with

,.‘ ) the facts of the case.

. That the above-mentioned matter was listed for hearing on 24.01.2023
wherein the Hon’ble National Green Tribunal was pleased 1o issue the

following directions:

8. Replies/responses by respondent no. I to 4 be filed at least three

days before the next date of hearing.

gerfamf
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V. Further in view of the factual averments meade in the application,
we also consider due verification thereof through a Joint Commiitee
to be necessary. Accordingly, we constitute a Jolnt Connnlttee
comprising of the representatives of CPCE, UKPCE, District Mining
Officer and District Magistrate, Uttarkashi. The Joint Committec is
directed to visit the spot after giving notice (o the Project Proponent,
look into the grievances after joining the applicant  and
representative of the Project Proponent, verify the factual position,
suggest appropriate remedial action and submit its veport within six
weeks. The CPCB will be the nodal agency Jor coordination and

compliance.

10. It may be observed here that the concerned authoritios-the
Director, Mining and Geology, Uttarakhand, the District Magistrale,
Uttarkashi and Regional Officer, UKSPCB, Uttarkashi are under
statutory obligation to inspect the mine and in case of violation take
appropriate remedial and punitive action in accordance with law

independent of any direction by this tribunal. In case the Joint

Committee observes any violations of  stalutory
provisions/environmental norms it shall send copy of its report 10 the
concerned authorities which shall be bound to take appropriate
remedial and punitive action in discharge of their statutory
obligation in accordance with law and to file Action Taken Report
before this Tribunal at least three days before cthe next date of

hearing fixed.

3. That in compliance with the aforesaid order, the instant response

affidavit is being filed.
A~
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4. 1tis humbly submitted that the Joint Committee conducted Inspection

of the site on 03.03.2025 as per the directions of the learned Tribunal

and report of joint committee was filed by CPCB on dated 12.03.2025.

. It is stated that Shri Ratan Singh Aswal son of Shri Abdayal Singh

Aswal, resident of Ballupur, Dehradun, submitted his application form
dated 22.09.2021 and after the examining the matter, a letter of
Consent to Establish dated 02.11.2021 was issued conditionally with
the condition of proper compliance of the specific and general
conditions from the point of view of environmental pollution
regarding extraction/mining at the subject site. In this connection, a
copy of CTE vide letter no. 1094 dated 02.1 1.2021 is being marked
and filed as Annexure No. 01 to this affidavit.

. Furthermore, vide letter dated 03.02.2024 UKPCB issucd CTO to the

project proponent. As per the report of Joint Committee, unit has not
started mining operations yet. However, CTE and CTO has been
obtained by the unit. The CTO of the present unit expired on
31.03.2024, and no application for its renewal has been submitted till
date. In this connection, a copy of CTO dated 03.02.2024 is being
marked and filed as Annexure No. 02 to this affidavit.

Additionally, with respect to public hearing, advertisement for public
hearing to grant Environment Clearance (EC) to project was first
published in local newspaper by UKPCB on 25.03.2021 and public
hearing in respect of the same was conducted on 30.04.2021 in Village
Bhakwar, Tehsil Mori, District Uttarkashi. These aspects arc alrcady

covered in Joint Committee report.

. That the deponent is a responsible Government servant having the

highest regard for the Hon’ble Tribunal and orders passed by them.

The deponent has always made his sincerest efforts to carry out the

w
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orders passed by this Hon’ble Tribunal in its letter and spirit and shall

continue to do so in the future.

/anom Nt

Verification: -

Verified at Dehradun on the 25[. day of April 2025, that the contents of

the response affidavit are true and correct to the best of my knowledge and
belief based on the official record and nothing is false, and no material has

been concealed therein.
P

/#’4

[) ponent
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M/s Ratan Singh Aswal,
Silica Sand Mining Project,
Vill-Bakhwad Mori, Distt- Uttarkashi.

Application ID - 1705439
CAFID - 31217
CTE - Fresh

R :—gufaoita ygmur af eie A guwfer @ el @l ¥ emgened wEafr usr
(Consent to Establish) frfarer
AT,
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3rqureter @t ot @ wrer Jerd vemeref &g JsaAfr uw (Consent to Establish) ferofer
fsar smar 2

l-aazmdaaw%w%m%ﬁaaﬁﬁmﬁwﬁ?ﬁﬁmﬁ%ﬁﬂﬁmm

ET & -

() Zercar/zeter &= @ Vill-Bakhwad Mori, Distt- Uttarkashi.

(&) werEr/goter : Extraction of Silica Sand : (as per mining department order)
Ist year — 39,569 Ton; 2" year - 66,841Ton; 3™ year — 88,879
Ton; 4" year-1,17126Ton & 5% year - 1,75,017 Ton.

@) FTT B AT : Silica Mineral

(@) enfors IauarE : Nil.

(3.) g deer : Nil.
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UKPCB

Lifestyle For “Gaura Devi Paryavaran Bhawan”

Environment  46B, IT Park, Sahastradhara Road, Dehra Dun
ahoo.com, Phone No.-0135-2607092

g A\l o HEAD OFFICE
m ,\}‘4 |_| FE Uttarakhand Pollution Control Board
0
N7,

E-mail : msukpch

UKPCB/HO/Con(R)/R-283/2024/t49F -3 2[ 1y
REGD. POST
To,
M/s Ratan Singh Aswal

Silica Sand Mining Project,
Vill- Bakhwad Mori,
Distt- Uttarkashi

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh) under Section-25 of the “Water (Prevention &
Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention & Control of
Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the “Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016” notified under
“Environment (Protection) Act, 1986” as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively).

CAF ID - 31217 Application no.- 4967550
CCA (Fresh) Date :-17.11.2023

CCA is hereby granted to M/s Ratan Singh Aswal for mining of Silica Sand Mining located at
Vill- Bakhwad Mori Distt- Uttarkashi (Mining lease area-35.944 hactres) subject to the
provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the orders that may be made further and subject to
following terms and conditions:-

1 This CCA is granted for the period upto 31-03-2024 and valid for mining of following
products with Capital Investment/Net Assets Values 105.0 Lakh :-

S. No. CTE (Fresh) Present CCA (Fresh)
Product Quantity Product Quantity
(Per Year) (Per Year)
1 Extraction of Silica 39569 MT | Extraction of Silica 39569 MT
Sand (1% year) Sand (1* year)

2. Specific Conditions under Water Act :-
(i) The daily quantity of effluent discharge (KLD) :-

CTE (Fresh) Present CCA (Fresh)
Trade Effluent Nil Nil
Sewage Nil 1.0
(ii) Trade Effluent Treatment and Disposal :- ........... Nilcooiiea o

(iii) Sewage Treatment and Disposal :- The applicant shall provide comprehensive septic
tank/soak pit as is required with reference to influent quantity and quality.
3. Conditions under Air Act :-
() The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :-

S. Stack attached | Stack | Typeof | Fuel Quantity | Emission |Emission
No with height Fuel Control [standards

(Mt) Equipment | not to

exceed

Not Applicable
Ambient Air Quality 4

Clean Environment and Healthy Life Style :
W IRV T O Sfige Sl Page - 1 -

8


FreeText
Annexure-2


327

UKPCB
1 | Particulate matter RSPM Not to exceed 100 pg/M®
(PM10) (24Hr. Average)

In case of stoppage of functioning of air pollution control equipment, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in
this regard to be dispatched immediately.

(i) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which
are as follows :-

Standards | Industrial Area [Commercial Area | Residential Area| Silence Zone

for Noise | Day Night Day Night Day Night Day | Night
level in | time time time time time time time time
db(A) Leq 75 70 65 55 55 45 50 40

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 :-

(i) The Factory Manager of M/s ...... NAG e is hereby granted an authorization to
operate a facility for collection and storage of Hazardous wastes.

(if) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-

S.No. Category Quantity of Waste for which | Mode of Disposal
(Schedule-I & authorization is being issued
Schedule-1I) (MTA)
Not Applicable

(iii) The authorization shall be in force for the period upto.....NA....

(iv) The authorization is subject to the conditions stated below and such conditions as may
be specified in the rules for the time being in force under Environment (Protection) Act,
1986.

Terms and conditions of authorization :-

(i) The authorization shall comply with the provisions of the Environment (Protection)
Act, 1986, and the rules made there under.

(i) The authorization and its renewal shall be produced for inspection at the request of an
officer authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the
hazardous wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned
in the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under
these rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the
MOoEF&CC or CPCB/SPCB from time to time.

5 This CCA is valid of mining of Silica sand through semi mechanized method without
Drilling & Blasting processes only.

6. Compulsory documents to be submitted by the Industry/Unit :-
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.

g Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA. !3 (/

Clean Environment and Healthy Life Style
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Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.

Unit has to comply with the Specific & General conditions which are as follows :-

Specific Conditions:

1.

10.

12,

13.

14,

15.

16.

17.

18.

19.

20.

21.

22,

The Consent to Operate will attract execution of Board’s Order dated 02.12.2022
subject to directions of Hon’ble High Court in this regard in the PIL 93/2022 as issued
from time to time.

The Occupier shall under take mining in conformity with approved Mining Plan with
the conditions and Rules prescribed in this regard, and instruction issued time to time.
The Occupier shall make permanent piller(s) along the boundary of the mining area and
shall display details as- Name of Occupier, Lease Date & Validity, Lease Area etc. at
prominent place.

The Occupier shall ensure that whatever deployment of labour attracts the Mines Act,
the provision thereof shall be strictly followed.

The Occupier shall ensure regular water sprinkling in critically prone to air pollution
and having high levels of Particulate Matter (PM) such as loading and unloading points
and all transfer points.

The Occupier shall undertaken adequate safeguard measures during extraction of minor
minerals and ensure that due to this activity the hydro-geological refine of surrounding
area shall not be affected.

Vehicular emission shall be kept under Control and regularly monitored. The mined
material/over burden shall be carried out through the covered vehicles only and vehicles
carrying the mined material/over burden shall not be overloaded.

Mining of Silica Sand only shall be carried out as per approved mining plan.
Drilling/blasting etc shall be carried out only after prior approval of the Competent
Authority.

Periodical medical examination of workers engaged in mining activity shall be carried
out and records maintained.

The Occupier shall take all precautionary measures during mining operation for
conservation & protection of endangered fauna & flora etc.

. No change shall be made in mining technology and scope of mining work without prior

approval of competent authority.
Mining shall be carried out in stipulated time and duration as permitted by competent
authority.
The Occupier shall comply with the directions/instructions issued by the competent
authority from time to time.
The Occupier shall strictly adhere to the conditions of Environment Clearance issued by
the competent authority & provisions of approved mining plan, scrupulously.
The occupier shall comply with the Environment Management Plan and shall execute
proposed environment management activities, scrupulously.
Overburden generated from the mining process shall be managed and restored as per
approved mining plan. Illegal disposal/dump of overburden shall be treated as non
compliance.
The Occupier(s) shall mark the mining area as per allotted mining lease by Competent
Authority and mining shall be carried out only in approval mining area.
The Occupier shall ensure to submit Ambient Air Quality Report at quarterly basis.
The Occupier shall strictly adhere to Approved Mining Plan with Progressive Mining
Closure Plan duly approved by the competent authority. In case of non-compliance,
this CCA shall stand withdrawn.
The Silica Sand mining capacity shall not exceed the mining capacity as permitted by
the Directorate of Geology & Mining, Uttarakhand.
The Occupier shall strictly adhere to condition of Consent to Establish and CCA issued
by this Board.
Mining and other allied activities shall be carried out such a way so that ambient air
quality of the area does not exceed the prescribed limit.
&
Clean Environment and Healthy Life Style
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The unit shall strictly avoid the usage of single use plastics in the premises as per
the list of banned single use plastics mentioned in the notification of MoEF&CC,
Government of India dated 12.08.2021 and notification of Uttarakhand
Government issued vide letter no. 84/XXVIII-1-20-13(11)/2001 dated 16.02.2021.
The Occupier shall strictly adhere to the provisions of the Water Act, Air Act,
Environment (Protection) Act, and Rules/Notifications made thereunder.

UKPCB

General Conditions:-

1.

10.

11.

12

13.

Letter No.

The applicant shall get analyse the samples of effluent/emission/hazardous wastes at
least once in a three month from the laboratory recognized by the MOEF&CC and shall
report to the UKPCB. :

The applicant shall however, not without the prior consent of the Board bring into use
any new or altered outlet for the discharge of effluent or gases emission or sewage
waste from the unit.

Treated waste water and domestic waste water shall be disposed jointly at one disposal
point. The applicant shall provide discharge measurement equipment at final disposal
point.

The applicant shall strictly comply with conditions of this CCA and submit compliance
report of stipulated conditions within 30 days of receipt of this CCA. If, at any point of
time, it is found that the industry is not complying with stipulated conditions or any
further direction/instruction issued by the Board, legal action shall be initiated against
the applicant.

The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc.
must be leak-proof.

The industry shall provide “Inspection Book™ at the time of inspection to the Board’s
officials.

Whenever due to any accident or other unforeseen act or event, such emission occurs or
is apprehended to occur in excess of standards laid down, such information shall be
reported to the Board’s offices and all other concerned offices. In case of failure of
pollution control equipment, the production process connected to it shall be stopped
with immediate effect.

The industry shall operate in a manner so that all emissions be emitted through
designated chimney/stack only.

In case of any damage to the agriculture productivity, human habitation etc. by the
operation of industry, it shall be imperative to stop production in the industry with
immediate effect and such information shall be reported to Board’s offices, The industry
shall be liable to pay compensation also in such cases as decided by the Competent
Authority.

The applicant shall apply before the 60 days of expiry of CCA or any change in
production types/ production capacity/manufacturing process/capacity enhancement etc.
or any change in effluent discharge point or emission point.

The Board reserves the right to revoke/add/modify any stipulated condition issued
along with CCA, as ma y be necessary.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the
hazardous waste without permission of Board.

This CCA order is issued based on online approval of Competent Authority.

Env:r\(;Eﬁ?n? Ef_nlj.u.eer

Copy to:

:UKPCB/HO/Con(R)/R-283/2024/ Dated: as above ﬁ[ lL

1. Chairman, Uttarakhand Pollution Control Board, Dehradun for kind information please.
2. Regional Officer, Uttarakhand Pollution Control Board, Dehradun for information and
compliance of the same.

Emnﬁngiﬂeer

Ol o~
Clean Environment and Healthy Life Style
WW TR 7 W@ ofie gl Page - 4 -

11



